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RAJYA SABHA

Friday, 3rd September 1954

The House met at a quarter past
eight of the clock, Mr. CHAIRMAN in
the Chair.

LEAVE OF ABSENCE TO SHRI
R. THANHLIRA

MR. CHAIRMAN: I have to inform
the hon. Members that the following
letter has been received from Shri R.
Thanhlira:

“Owing to heavy engagements in
public affairs in my locality and
also due to the necessity for me to
attend meetings of the (District
Council (a local tribal legislature)
to be held very soon, I shall not be
able to attend the present session
©of the House.

I, therefore, request the House,
through you, very kindly to grant
me leave of absence from all the
meetings of the current session.”

Is it the pleasure of the House that
permission be granted to Shri R.
"Thanhlira for remaining absent from
all meetings of the House during the
current session?

13

(No hon. Member dissented.)

Mr. CHAIRMAN: Permission to re-
main absent is granted.

PAPER LAID ON THE TABLE

STATEMENT REGARDING FLOODS 1N INDIA.

Tue MINISTER rop PLANNING anp
TRRIGATION anp POWER (SHrI
GuLzARILAL NaANDA): Sir, I beg tolay
©on the Table a copy of the statement
regarding floods in India. [Placed in
'Ahe Library. See No. S-286/54.]

SHRI S. MAHANTY (Orissa): What
about the Code of Criminal Procedure?

48 RSD.
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Mr. CHAIRMAN: At 9-15 it will be

laid after the Question Hour in the
other House,

THE WOMEN’S AND CHILDREN'’S
INSTITUTIONS LICENSING BILL,
1954

Dr. SurimaTI SEETA PARMANAND
(Madhya Pradesh): Sir, I beg to move
that the Bill to regulate and license
institutions caring for women and
children be referred to a Select Com-
mittee consisting of the following

Members:
Shrimati Violet Alva
Shrimati Parvathi Krishnan
Shri V. K. Dhage
Shri Rajendra Pratap Sinha
Shrimati Mona Hensman
Shri K. B. Lall
Sari Kishen Chand
Shrimati Bedavati Buragohain
Dr. K. L. Shrimali
Shri B. N. Datar
Shri J. S. Bisht
Pandit S. 8. N. Tankha
Shrimati Savilry Nigam

Shrimati Chandravati Lakhanpal
and

the Mover

with instructions to report on the last
day of the current session.

MRr. CHAIRMAN: So,

seven lady
Members?

-

Dr. Surmmatt SEETA PARMA-
NAND: Yes, seven ladies. I wanted
two more,-ie., nine ladies, but I
thought a charge of partiality might
be levelled against me.

Dr. RAGHUBIR SINH (Madhya
Bharat): Have all the Members named

in this list agreed to serve on the
Committee?

Dr. SHrimMATI SEETA PARMA-
NAND: Yes.
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Pror G RANGA (Andhra): I would
like to suggest Mr. Rajagopal Naidu’s
name

Mr CHAIRMAN: He 1s not here

ProF G RANGA: What of that? I
am gomng to give consent on his behalf

Surt H P SAKSENA (Uttar Pra-
desh): Is there any scope for another
name bemng added, like mine?

Dr SarimMaTI SEETA PARMA-
NAND Sir, this Bill 1s, in fact, over-
due, and, for some reason or other,
it has been shelved for almost a year
and a half How anxious women have
been, and the institutions in the coun-
try and the social workers, to have
some legislation in this respect, can be
realised by the fact that this Bill has
been moved i1n both the Houses, m
the hope that 1t will get priority m
one or the other, and, as a result, the
people will get early benefit of it

This Bill 1s the 1esult of a detailed
study, for about 18 years, by the Asso-
ciation for Moral Hygiene, now work-
ing under Shrimati1 Rameshwar1 Nehru.
And 1t can safely be taken that the
Bill has been made as comprehensive
as possible And, as such, I would
have really liked to move that the
Bill be taken into consideration at
once, so that no further time 1s lost,
but, not knowing exactly the Govern-
ment’s attitude 1n the matter—how far
the Government would be willing to
allow a Private Member’s Bill to be
taken into consideration at once on
the floor of the House—I had again to
change the motion and agree to re-
ferring the Bill to a Select Commuttee.
™ a way, nothing would be lost be-
cause the views of so many Members
of Parliament from different States,
and particularly of those people who
have worked for such institutions,
would be available, and some further
additions would be made. Even now
I do not know the attitude that the
Government 1s going to adopt towards
giving permission to refer this Bill
to the Select Committee So, I think,
anticipating some possible objections,

Bill, 1954

I would like to mention that the Gov-
ernment should have no objection now
to refer this Bill to the Select Com-
mittee.

The objects of this Bill are men-
tioned very clearly in the Statement
of Objects and Reasons But, in order
to focus attention on some of the im-
portant pomnts, I would like to mention
here that all of us are aware of the
scandal that usually 1s prevalent i
our country, which 1s associated with
mstitutions for women and chiidren,
ostensibly run for charitable purposes,
out of philanthropic motives, and often
by collecting funds from the public,
but often misused for the benefit of
the people running those institutions.
There 1s no rule which makes 1t obli-
gatory that such institutions should be
under the management of some autho-
ritative body, maybe of the State
or of the municipal authorities or the
local authorities And as such, we
know, how children are used as slave
labour, how their education 1s neglect-
ed, how there are no standards for
their health and nutrition, how sani-
tation of these institutions 1s not cared
for, and how, 1n the case of institutions
for women, all kinds of evil practices
creep 1 It 1s hardly necessary for
me to say anything in addition to this
at this stage—in addition to these evil
practices that are current in connec-
tion with such institutions The very
fact that Members of this House have,
time and again, requested the Gov-
ernment to proceed with this Bill
shows that the whole House 15 fully
1n sympathy with the objects of this
Bill

As a matter of fact, to begin with,
this Bill was to apply to the whole of
India, but at that time the Home Min-
1stry objected to it by saying that it
could only apply to Part C States The
pomnt was not clear, and even after
discussion later—it was a discussion
not with the Home Ministry but with
other authorities concerned—it was
felt that the Government would not
allow the Bill to apply to the whole
of India At this stage, I have chang-
ed 1t to make it applicable to Part C
States, leaving 1t to other States to
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take up this legislation in conformity
with the Government’s Children Bill,
which also has been enacted for Part
C States.

In this connection, I would refer
the House to item 28 of the Concur-
rent List in our Constitution which
refers to:

“Charities and charitable institu-
tions, charitable and religious
endowments and religious institu-
tions.”

I am sorry I noticed this item 28 a
little late. Otherwise, I would have
surely insisted that this Bill should
apply to the whole of India. But I
did not know what other objection
Government would have, and so, to
be on the safe side, and to give this
Bill a chance to come before the
House, I have kept that aspect of the
question aside. But I would like to
ask the Government as to why this
item 28 of the Concurrent List should
not be made applicable to Bills of
this kind and legislation of this type,
which should really be uniform for
the whole of India.

There are States like Bombay and
Madras—very progressive States—
which have certain rules and regula-
tions which are applicable to such
institutions, but all the same, even
there a good deal remains to be done.

Having said this, as I am dealing
with a Private Member’s Bill—and
this is the only Bill which, I think
though I am not sure of even that,
will have a chance of going through
all the stages here and of being en-
acted finally—I have to refer to some
points in connectign with Private
Members' Bills here generally. As you
are aware, there was another Bill in
my name, viz.,, the one for the sup-
pression of immoral traffic in women
and children. That Bill was made to
apply to the whole country. Whatever
the provisions in the Constitution to
debar Governments from undertaking
legislation for the whole country,
under international agreement, with
reo~rd to the freedom of human per-
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son, Governments do have the power
to legislate for the whole country. That
was referred to the Home Ministry.
Apparently the Home Ministry refer-
red the matter to the Law Ministry—I
do not know—but I have got a letter to
say that the Law Ministry does not
consider that that Bill can be allowed
under the authority I had given. Then,
there was another argument also put
forward by Dr. Katju in this House
that the Government intended to
bring in comprehensive legislation on
the subject, viz.,, the suppression of
immoral traffic in women and children,
but even today we do not know what
the Government have done about it.
That is the usual argument, Govern-
ment put forward when any Private
Member’s Bill is brought in. I would
like to take this opportunity to ask as
to why Government put forward this
argument at all. There are so many
fragments, shreds of Bills, like shred-
ded wheat I should say, which the
Government propose on its own behalf,
waich could easily come under a com-
prehensive legislation. I would give
some examples: The Railway Stores
(Unlawful Possession) Bill or the
Telegraph Wires Bill. Bills of that
nature could very easily come under
the Government’s plan of bringing in
comprehensive legislation for the re-
vision of the Penal Code. When Gov-
ernment take so much time for its own
legislation which is often piecemeal,
why should not Government give
some time to Private Members’ Bills?
They may not be considered as com-
prehensive as the Government might
wish them to be. but their substance
can later on be incorporated in Gov-
ernment’s own comprehensive Bills.
This attitude of the Government, cer-
tainly, discourages Private Members
from bringing in any Bills, and that
is the reason why no Member has
given a notice of any Private Mem-
ber’s Bill, excepting this. One might
as well scrap this day allotted to Pri-
vate Members’ Bills and thus save
the time of the House. Government's
policy has all along been to train
people in public administration through
various methods like the appointment
of Parliamentary Secretaries through
institutions like municinal committees
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[Dr. Shrimati Seeta Parmanand.]
etc. If the Government are interested
in training Members in administration,
I think this is one of the ways to make
Members take interest in framing Bills
and take interest in legislation which,
from the point of view of the public,
comes more easily to their notice than
to that of the Government. With
these remarks, I would request the
Government not to take this attitude
in the matter and not to take any
objection to the reference of this Bill
to a Select Committee. I would like
to bring to their notice that this legis-
lation is greatly needed, and every
section of society all over the country
feels that it should be enacted as soon
as possible, if the abuses against
women and children practised through
these institutions and the hardships to
which they are put, are to be stopped.

One more word, Sir. When Govern-
ment asked me to withdraw my last
time Bill, they said that a compre-
hensive Bill would be brought for-
ward, viz., the Children Bill which has
now been passed by this House. They
said that the provisions of my Bill
would be incorporated in their Bill.
Fortunately, I was on the Select Com-
mittee, and I requested that Committee
that they should incorporate at least
one clause with regard to children,
viz., for the compulsory licensing of ’
the institutions where children were
kept or boarded; but after considera- |
tion that Committee decided that it |
would widen the scope of the Bill if |
they were to insist on the licensing
of all institutions, meant for children
which were not necessarily meant
for delinquent and neglected child-
ren for which that Bill was
meant, I think this kind of ob-
jection is put forward by the Govern-
ment only just to induce private
Members to withdraw their Bills. I
would like to bring to the notice of
the House that, when the Government
said that the provisions of my Bill
could be incorporated in the Children’s
Bill, they had forgotten that this Bill
provided for the licensing of all insti-
tutions for women and children and
that under no circumstances institu-
tions for women alone could come in

Bill, 1954
there. Even today it 1is not
known which Ministry would

be really competent to deal with this
Bill, whether it will be the Home
Ministry because licensing is involved
or whether it will be the Education
Ministry because it is a Bill for child-
ren, or whether it will be decided that
the most convenient Ministry will be
the Law Ministry because it is in charge
of drafting Bills. I would submit in all
humility that for the Law Ministry {o
deal with this subject would be rather
difficult, because it is not used to deal-
ing with the contents of Bills of this
kind, I would, therefore, request that
it should be the Home Ministry that
should give us co-operation in the
Select Committee, and for that reason,
I have put down the name of
Mr. Datar, Deputy Minister for Home
Affairs, as a member of the Select
Committee, and also the name of
Dr. Shrimali, to get the benefit of the
presence of the Chairman of the last
Select Committee, i.e., on the Child-
ren’s Bill. With these few words, I
would again request that this Bill be
referred to a Select Committee consist-
ing of the Members whose names I
have given.

MRr. CHAIRMAN: Motion moved:

“That the Bill to regulate and
license  institutions caring for
women and children be referred to
a Select Committee consisting of the
following Members:

Shrimati Violet Alva
Shrimati Parvathi Krishnan
Shri V. K. Dhage.

Shri Rajendra Pratap Sinha
Shrimati Mona Hensman
Shri K. B..Lall

Shri Kishen Chand
Shrimati Bedavati Buragohain
Dr. K. L. Shrimali

Shri B. N. Datar

Shri J. S. Bisht

Pandit 8. S. N. Tankha
Shrimati Savitry Nigam
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Shrimati
pal and the Mover

Chandravati Lakian- |

|

With instructions to report on !

the last day of the current session.
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To WY g wied: &%, W
a ey o Al Smar | WR
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. [310 w5 wmo anfe]
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Tt & M SEE sy W Q19 arer
g FET A g AT, § |
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[3re o UHo Fifea]

TAFT Y FH J FH F | A ATT
ug £ 7z qga faifer 7€y gy
Fifed, AFrren® ag} gAT wfgd afew
arfafe 2t sfed, deasA g arfed,
TLTFAT F IS EAT A1(gA |
gg a3 oY gl, a1 ¥ quRAdAr g
& 7g i fagaw o9 & qd § 3
arfaT @ aga & SeFIdY fag @14 1o
§ 137 wedl & T § O AR
w3aT 1%

Mr, CHAIRMAN:
hon. Home Minister?
to answer?

Where is the
Are you going

(The Minister for Law and Minority
Affairs, Shri C. C. Biswas, stood up.)

MR. CHAIRMAN: All right. Mr.
Biswas.

Tye MINISTER For LAW aND
MINORITY AFFAIRS (Sama C. C.

Biswas): Sir, the Law Ministry, what-
ever the legal position may be, has
undertaken to sponsor this Bill.

MR. CHAIRMAN: Have they under-
taken?

Surr C. C. BISWAS: and, there-
fore, I think, I am quite justified in
submitting here what I have got to
submit to the House.

Dr. Shrimati Seeta Pgrmanand,
whom I don’t find here now....

MRr. CHAIRMAN: They arz having
a conference outside.

Surt C. C, BISWAS: Yes, with Dr.
Katju, who would have spoken on
behalf of Government I appeal to
Dr. Shrimati Seeta Parmanand to
withdraw this Bill. As a matter of
fact, although the present view of
the Law Ministry is that this is a
matter which is in the Concurrent
List. and soitis open both to Parlia-
ment and the State Legislatures to en-
act a law of this kind ,still Government

Bill, 1954

would suggest that the matter should
be left in the hands of the States.

I shall just state the action which
has been taken or is proposed to be
taken by some of the States. After all,
these institutions will be located im
the States. The licensing will be
granted by the State Governments.
They will be in a better position to......

Dr. SHriMaTI SEETA PARMANAND:
But this Bill applies only to the Part
C States.

Sur: C. C. BISWAS: It applies......

Dr. SurimMaTi SEETA PARMA-
NAND: And the Centre has-the entire
power to apply it to the Part C States.

Mr. CHAIRMAN: Dr. Parmanand,.

you were not here at the right
moment.
Dr. SuriMATI SEETA PARMA-

NAND: I am sorry, you did not send
for me, Sir.

Surr C. C. BISWAS: Now that she
is here, I would once again appeal to
her to withdraw this Bill.

Dr. SuriMaTi SEETA PARMA-
NAND: But on what grounds? There
should be reasonable grounds for that.

Sugr! C. C. BISWAS: That is what T
am trying to explain. I say this is,
after all, a matter which has got to be:
undertaken by the State Governments,
whether it is mere licensing, or it is
the establishing, or it is the certifying
of such institutions.

[MR. DEpuTy CHAIRMAN in the Chéir.]

Dr. Seeta Parmanand has referred
to the fact that she had proposed arr
amendment to the Children Bill, when
it was before the Select Committee. I
have here a copy of the Bill as it was
passed by this House, and in clause 7,
it says:

“The State Government may es-
tablish and maintain as many child-
ren’s homes as may be necessary for
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the reception of neglected children
who may be sent there under this
Act”

Dr. SsRiMaTI SEETA PARMA-
NAND: It says ‘may’ and not ‘shall’.

Sur1 C. C. BISWAS: Also it says:

“Where the State Government is
of opinion that any institution other
than an institution established under
sub-section (1) is fit for the reception
of the neglected children to be sent
there under this Act, the State Gov-
ernment may certify such institution
as a children’s home for the purposes
of this Act.”

My hon. friend wanted to go further.
She wanted that any individual who
wanted to start such a home should
have to obtain a licence before he
could do so, that is to say, it should be
made compulsory for any intending
founder of such a home to apply for
and obtain a licence, otherwise the
home would be an illegal institution.

DRr. SuriMaTi SEETA PARMA-
NAND: On a point of order. May I
point out that this is not going g step
further? The State Government may
or may not have its own homes—it is
‘may’, not ‘shall’ but in the Bill it is
said, “the State Government shall ..... ”

SHrr C. C. BISWAS: I have yet to
know that if we take the power to
grant licences, at once any number of
homes will spring up.

Dr. SurmvaTi SEETA PARMA-
NAND: That would be very good.

Sur1 C. C. BISWAS: After all, if we
"have got to run a home, it is a ques-
tion of finance; it is a question of pro-
per management and so on. These
homes are charitable institutions, and
if a person charitably disposed wants
to found a home. it is expected that it
would be run on proper lines whether

he obtains a licence or not. My hon.
friend may say that there are very
many homes scattered over different

parts of the country, which are run on
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very unsound lines, and there are also
reports in the newspapers about this
thing. All sorts of disagresable and
unsavoury matters are brought to light.
That may be so; every institution is.
liable to be misused, open to corrupticn
and so on, but that does not mean that
by merely granting a licence we will
achieve the object we have in view.
The object is to have as many institu--
tions for the protection of children and
women as possible.

Dr. SEETA

NAND:

SHRIMATI PARMA-

Question.

Surr C. C. BISWAS: I do not know,.
what is meant by this ‘question’.

Dr. SurimmaTt SEETA
NAND: May I know ....

PARMA-

MRr. DEPUTY CHAIRMAN: Order,.
order. You will have an opportunity
to answer.

Surr C. C. BISWAS: It may not be
her objective but it should be the-
objective of all of us. If we find child-
ren going about neglected, not cared
for and exposed to all sorts of mnoral
dangers; or women being exploited; it
is our duty, the nation’s duty, to found
some places for their protection. That
is what I say. I do suggest that Mrs.
Parmanand’s Bill would not achieve-
that objective. That is the weakness
of her Bill. She does not propose to
achieve that objective by this measure.

SHr: S. N. DWIVEDY (Orissa): Dos
not get excited, please,

Suri C. C. BISWAS: All that will’
satisfy her is that we should say that
if any particular person wants to found'
a home, he should obtain a licence.
Well and good.

Kazi KARIMUDDIN (Madhya Pra-
desh): No excitement.

Surr C. C. BISWAS: What are the
terms of the licence? Nothing is men-
tioned about that in the Bill. We are
all anxious that protection should be
given. There may be institutions of
this character, whether founded by
the State, or certified by the State, or
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founded by individuals. We want that \
all such institutions should be run on
proper lines, and it should be the
duty of the Government to take pro-
per action whenever they find that
.any institution is going the wrong
way. In fact, such action has been
taken in many States; I cannot refer
to matters which are sub judice, but I
can tell you, in West Bengal—I can-
not speak of other States—whenever
any irregularity or something worse
than irregularity comes to the notice
of the Government, they at once take
action. That will be done. Mere grant-
ing of a licence will not save these
institutions from being run the wrong
way.

I suggest with all humility that Dr.
Shrimati Seeta Parmanand may not
press this Bill but leave it to the Gov-
ernment. As the Government are res-
ponsible for children and women, it
is their duty to make every possible
endeavour and take every possible
step for the protection of women and
children. My hon. friend referred to
some international convention and so
on.

Dr. SHRIMATI SEETA PARMA-
NAND: That was with regard to an-
other Bill.

9 AM. '

Sart C. C. BISWAS: She referred
t0 some Bill and I say the Bill to
which she referred was in relation to
that international convention. As a
matter of fact, that matter was exa-
mined in the Law Ministry and article
14 could not apply. That opinion was
given. I am pointing this out to show
that this question has not escaped the
attention of the Government. There
js also an international convention for
the suppression of immoral traffic, but
there is a Bill now pending considera-
tion in the Home Ministry on that
very subject. When that Bill is placed
before the House and if that is passed,
that will provide for all that need be
provided for the Union of India. I
‘would again suggest to my hon.
friend that she might withdraw the
Bill,

|

\
|
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Tue MINISTER ror HOME AF-
FAIRS anp STATES (Dr. XK. N.
Karju): Sir, I had intended to inter-
vene but then I had to go out.

Surt GOVINDA REDDY (Mysore):
For a conference.

Dr. K. N. KATJU: I wanted to draw
the attention of the House to one par-
ticular aspect to which many Chief
Justices, including the Chief Justice
of India, have recently drawn atten-
tion. While I appreciate very keenly
the desire of every Member of Par-
liament to promote legislation on a
variety of subjects so that the nation
may prosper, at the same fime the
Judges lmve drawn attention to the
fact that there has been a plethora of
legislation in recent times, and they
say that they are simply snowed under
by Acts which come out everywhere,
every day.

Dr. SurimaTt SEETA PARMA-
NAND: How many Private Members'
Bills have been passed so far in this
Parliament?

Dr. K. N. KATJU: I have had once
an opportunity of exchanging compli-
ments with the hon. Member on the
floor of the House and I do not want
to be dragged into that performance
again.

Surt C. C. BISWAS: The last one
was the Muslim Wakfs Bill, a Private
Member’s Bill, which was enacted into
law and which now forms part of the
Statute Book.

Dr. K. N. KATJU: Therefore, it is
desirable that we should pass legisla-
tion after due consideration and make
it as comprehensive as it should be.
Throughout the world, private Mem-
bers suffer from a great disadvantage;
they draw up a Bill but then they
have insufficient time given under the
Parliamentary rules for its considera-
tion and then somehow or other it
does not receive that vetting which a
Bill ought to get.

Secondly, I should say that all the
Part C States are profoundly grate-
ful to the hon. Mover of the Bill for
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the consideration and the affection
which she has for these Part C States.
If you take the area of these States,
you will find that they are very small
ones; Delhi, Ajmer, Bhopal, Vindhya
Pradesh—a  hilly tract, Himachal
Pradesh—another hilly tract, Coorg,
Tripura and Manipur—these are all
small areas. The real big problem ig
presented by the Part A States and
the Part B States. Here the Bill does
not relate to them because Parlia-
ment cannot legislate without the con-
currence of these States. They have
got to be consulted. What I wish to
put before the House is that on this
matter of social welfare, it is essential
and it is extremely desirable that le-
gislation should be on an all-India
basis. The States are being consulted;
opinions have been received and what-
ever can be done in regard to children
can be done in the Children Bill
which is already before the Parlia-
ment. The Rajya Sabha has passed
it and it is now pending before the
Lok Sabha and I imagine that the
Minister in charge—if some good
change can be suggested—can move
the insertion of a clause or two and
finish with it.

So far as women are concerned, in
another connection, speaking on an-
other Bill, I said—I think during the
last session—-that the Government was
going to consider that matter and I
want to inform the House that after
receiving opinions, we have now draft-
ed a Bill. I expect that before Par-
liament adjourns, we may be able to
publish that Bill in the Gazette of
India, without formally introducing it
in Parliament so that it may be before
the public of India as a whole and
everybody may send his opinion be-
fore the Bill is formally introduced
here. I shall look into this matter;
and if the object which the hon.
Mover wants to achieve by this sepa-~
rate Bill can be achieved, we will put
a clause into that because the Bill is
very big. the object is very small,
namely, that you cannot found an
institution without licensing. Now, I
do nect wart to go ‘nto the history. It
looks very simple, but it is liable to

[ 3 SEP. 1954 ]

|
|

Institutions Licensing
Bill, 1954

grave abuses; registers, this, that and
the other and so on and so forth.
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My submission is that the hon. Mover
seems to have a suspicion that this
Government has entered into a sort
of an wunholy conspiracy to prevent
private Members from becoming legis-
lators. On the other hand, I welcome
that idea. But if I were a private
Member—I may be so in the next ses-
sion or in 1957—no one knows—, let me
put forth my ideas and suggestions—
my ambition will be satisfied if my
idea and my objective find a place in
any Bill, whether that Bill is promoted
by Government or whether that Bill
is promoted by another private Mem-
ber. It is not that my Bill should go
through and nobody else’s Bill should
go through, that is, I do not.......

Dr. SHrRiMATI SEETA PARMA-
NAND: That seems to be Govern-
ment’s attitude. If I may submit, that
is Government’s attitude. The boot is
on the other leg.

Dr. K. N, KATJU: 1 am making very
impersonal remarks; that is my nature
—a sort of philosophical remarks.
Therefore, I humbly beseech my hon.
friend to take this assurance that has
been given, namely, that her object
will be realised, if it is worthy of
being realised, by a Bill that Govern-
ment may bring forward. I have
nothing more to add.

Dr. SuriMaTt SEETA PARMA-
NAND: Mr. Deputy Chairman, I really
think it is a matter for deep regret
that the Bill and its object should be
treated with such lightness, as has
been done by the hon. the Home Min-
ister; and with such scant care, as
has been done—I am very sorry to
say—by the Law Minister; and it is
also significant that not only one Min-
istry but two Ministries should be re-
quired to put a spoke in the further
progress of the Bill.

I would like to deal with some of
the objections put forward by the hon.
the Law Minister. While listening to
only half of his speech, I could not
help feeling that he had not the time,

. I
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really, to study the Bill well, and to ]
do full justice to the entire scope of |
the Bill, because he contradicted him- |
self in two sentences. I would like to (
show how the Bill was not fully com-
prehended by the Minister in the time
he had. First he said that the object
of the Bill was to found as many in-
stitutions as possible That is not the
object at all. If anything, the object
of the Bill is to allow only such in-
situtions, as are run in the real inter-
ests of women and children, to rumn,
by putting the restriction of licensing.
If the object, which he put in so many
words, is to provide as many homes
for so many poor children, etc., in this
poor country, the Government have
taken care to do that by bringing the
Children Bill, which is meant for pro-
viding homes for neglected and delin-
quent children. Perhaps the Law Min-
ister is not aware of the Bill which
the Education Ministry introduced, and
which was passed in the House, and
so I feel he had not the time to study
that Bill.

Mr. DEPUTY CHAIRMAN: Well,
the Home Minister referred to it.

Dr. SHrimaTI SEETA PARMA-
NAND: The Home Miister referred
to it, but I am just now dealing with
the remarks of the Law Minister. I
want to show that if the Law Min-
ister—the Law Minister is not here,
but I cannot help making the re-
marks; he should have been here to
listen to my reply-—really wanted to
take objection to the further progress
of the Bill, it should have been done
by taking the scope of the Bill into
full consideration; but, as could be
seen—I am sure, as could be seen by
every hon. Member in this House—he
had not given full time to the study
of the Bill. He also asked that how
it would be possible to see that so
many institutions, etc., run with licence.
If he had the real interests of the
‘children—particularly he referred to
children: I think he had forgotten that
the institutions for women also were
to be included—he would have seen
that it is no use running institutions,
that itis no good having umpteen in-

|
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stitutions, as he wanted them to be,.
unless they are run on proper lines.
He said that merely increasing the
homes was not, therefore, the object
of the Bill, which should be the object..
That means, in a few words I would.
say, that his opposition to the Bill
which is based on not-appreciating.
the real scope of the Bill—I won’t use
the word ‘ignorance’ of the Bill, T
would say not taking into considera-
tion the full scope of the Bill—should
not hold ground.

Now Dr. Katju's, the Home Minis~
ter’s objections—I do not see how two.
Ministers should be required to object
to the Bill—also.... .

Mgr. DEPUTY CHAIRMAN: They
feel that you are so formidable.

Dr. SurimaTt SEETA PARMA-
NAND: Thank you so much for the
compliment. I thought that the rules.
required that no personal remarks or
anything like them could be made, but
I do not think they are observed; but
I would not give much time to it here.
As the hon. the Home Minister has
already referred last time, he thought
that perhaps there would be a repeti-
tion. So I won’t go into that any fur-
ther. I would only request that he
should not think that this is my Bill.
When he was absent I made it quite
clear that this Bill had come here as
a result of study and the needs felt
by the Society for Social and Moral
Hygiene, which has been functioning
for 17 years under Miss Shepherd and
of which Mrs. Rameshwari Nehru now
is the President. They have really
persuaded Members of Parliament to
take up this Bill. So this is not one
Member’s Bill; he canrest assured of
it. If Government were very anxious
to see that this type of legislation
should have been brought, they would
have brought it long ago.

PR |

With regard to the other remark,
about this plethora of legislation and
the Judges. of course, taking objection
to them, I am sure all Members here
would agree that hardly any Private
Members’ Bills have passed from Par-
liament except the Muslim Wakfs
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Bill, 1952, which is quite a compre-
hensive and big Bill. They could not
call it fragmented legislation. 1 am
very very sorry to say that the Judges’
remarks must apply to Government’s
Rills, and that has been our objection
There. ] have mentioned several times
that instead of taking the time of the
legislature by bringing shreds of le-
gislation—I just now, while the hon.
Home Minister was not here, referred
to two pieces of legislation, namely, the
"Telegraph Wires Bill and the Railway
Stores (Unlawful Possession) Bill, we
have passed the other dzy, which have
<come as shreds of legislation-—the hon.
the Home Minister, being in charge of
revision of the Criminal Procedure
Code and the Indian Penal Code, would
appreciate himself, should better have
brought a comprehensive piece of sug-
gestion for extra legislation with some,
perhaps, exceptional clauses to cater
for the needs not only of the Railway
stores or of the Posts and Telegraphs
stores, but also of P.W.D. stores, De-
fence stores and all other Government
stores which are liable to be pilfered.
If—it is my opinion and I am sure
it is the opinion of many Members
of the House also—that remark of
the Judges is to apply to anything, it
must apply not to any legislation pass-
ed by this Parliament as Private Mem-
bers’ Bills but—I am sure the hon.
Members would agree with me—to
Government legislation, which is very
often coming as a sort of piecemeal
legislation, when it should have come
as a comprehensive legislation. The
hon. the Home Minister said that there
were one or two clauses here which
should come under the legislation with
regard to immoral traffic in women,
with regard to which he says he is
Pbringing a comprehensive Bill. So the
<clauses with regard to women’s insti-
tutions could go under that and the
clauses with regard to children’s in-
stitutions could go under the Children
Bill in the other House by way of an
additional clause. But just think of
what these two things would mean
independently. As far as the women’s
institutions are concerned, it might
perhaps in all propriety go there, but
you must remember that those insti-
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tutions are really meant for prevention
of immoral traffic in women and these
institutions ostensibly are meant for
education of women, as industrial
centres for women and where other-
wise they would be misused.

So I think any woman would not
like to be classed along with women
whose ostensible profession is immoral
ways, rather I would say, whose pro-
fession is immoral trade. That is one
objection.

With regard to children’s institutions
f made 1t clear that { had asked the
Select Committee on Children Bill to
incorporate one or two clauses by
which the existing institutions of a
private nature could be licensed. I
wanted this to be done in the Children
Bill which cater to the neglected
children and delinquents. We would
leave aside the word ‘delinquent’ now.

Mr. DEPUTY CHAIRMAN: You will
please wait for a minute. A Joint
Select Committee Report has to be
presented at 9-15.

PAPER LAID ON THE TABLE

REPORT OF THE JOINT COMMITTEE ON THE
BiLL To AMEND THE CODE OF CRIMINAL
PROCEDURE, 1898

Tue MINISTER ror HOME AF-
FAIRS anp STATES (Dr. K. N.
Karju): Sir, I beg to lay on the Table
a copy of the Report of the Joint Com-
mittee on the Bill further to amend
the Code of Criminal Procedure, 1898.

THE WOMEN’S AND CHILDREN’S
INSTITUTIONS LICENSING BILL,
1954—continued

Dr. Sarmmatt SEETA PARMA-
NAND: Sir, as I was saying, the hon.
Minister had said that one or two
clauses could be put in there. When
the ILaw Ministry’s representative,
that is, the Additional Draftsman, was
there, when the Education Ministry’s



